
OPEN CO~

CENTR~L ADMINIsTRATIVE TRIBUNAL
ALL AHAB AD BENCH

ALLAHABAD.

Dated : This the 13th day of 2!P_U_AR--...Y_2005.

2£iginal Application no. 576 of 2003 (U)o

Hon I ble Mr. Justice S.R. Singh. Vice-Chairman
!:!.2.!!.:..bleMr. s.C. Chaube, Administr ative lvtember.

K.P. Dubey. s/o sri M.B. Dubey.
TGT (Maths) Ken drLy a Vidyalaya NO.2,
NHPC Campus, Banbasa. P.O. Chandani
Distt : Champawat (Uttranchal).

••• Applicant

By Adv sri A. Pandey

VERSUS

Kendriya Vidyalaya sangathan (Through the Commissioner).
18. Institutional Area. Sahid Jeet singh Marg.
New Delhi 0

2. The Joint Commissioner (Admn).
Kendriya Vidyalaya Sangathan (H. Qrs).
18. Institutional Area. Sahid Jeet singh Marg.
New Delhio

3. The Asstt. Commissioner.
Kendriya Vidyalaya sangathan. Regional Office.

H'c.tt:hioarkala,Salawala.
Dehradun (Uttranchal).

4. The Principal, Kendriya Vidyalaya No.2. NHPC Campus,
Banbasa. P.O. Chandani. Distt. Champawat.

5. The Principal, Kendriya Vidyalaya. cws Jayant Colliory,
Jayant. Distt. Sidhi (Mf).

••• Responden ts

By Adv sri N .P. singh

.... 2/-



2.

o R D E R

By Justice S.Ro Singh, VC.

Heard snr ; A. Pandey learned counsel for the

applicant and sri N .P. singh learned counsel for the

respondents and perused the pleadings.

2. The applicant was appointed as TGT (Maths) and

joined at Kendriya Vidyalay~ Air Force Station. Jorhat

(Assam) on 31.08.1984. On 13.10.1986. he joined at Loktak
on transfer from Jorhat and again on 11.07.1988 he joined

at Churachandpur (Manipur) on transfer. It appears that

his services came to be terminated vide order dated 22.11.1990.
A~~ Hon'ble t------

but the ~~ order came to be quashed bYL~~ Delhi High Court
'L----.~ "

in writ Petition no. 1595 of 1991 vide order dated 13.0301997.

Consequent upon the order passed by Hon'ble Delhi High Court

the applicant was reinstitated and posted at Kendriya Vidyalaya

Imphal (Manipur) on 04.04.1997.

3. The applicant. it appears, preferred representdtion

dated 19.08.1997 in respect of his claim for back wages in as

much the writ Petition was allowed by the Hon'ble Delhi High

Court with all consequential benefits. The respondents paid

a sum of ~. 311674/-. which amount came to be credited in the
r /

account of the applicant on 29009.1997. The applicant

preferred representations/appeals dated 24.7.1998 and 25.9.1998

for redressal of his grievances. which remained unredressed

despite the order passed by the Hon'~le Delhi High Court.

On 16.6.1998 the applicant approached the Joint Commissioner

(Admn) Delhi for permission to join at Delhi. The per missim

sought for was refused by order dated 22.6.1998 and by order

dated 20.07.1998 he was asked to join at Kendriya Vidyalaya.

Jayant in MP. The applicant. it is alleged. submitted his

Transfer TA bill dated 08.0901998 claiming a sum of ~ 32014/-

~ .... 3/-



3.

in respect of his ~rarisfer from Imphal to Jayant. Last Pay

Certificate. according to the applicant. was issued on

03.09.1998 by Principal. Kendriya Vidyalaya. Imphal. showing

his basic pay at b. 5500/-.

4. The case of the respondent s is that the applicant

was transferred from Imphal to Jayant on his own request

and. t ner efore , he was not entitled for any Transfer TA

in respect of his transfer from Imphal to Jayant. It is

also submitted by the learned counsel for tne respondents
~'L-

that the applicant~ not submit any TA bill in respect

of his transfer from Imphal to Jayant according to rule

within stipulated period. Subsequently. the applicant came
';C

to be transferred to Kendriya Vidyalaya Car-Nikobar vide

order dated 18.1.1999. The validity of the said transfer

order was challenged in OA 454 of 1999 before the Principal

Bench of Central Administrative Tribunal. New Delhi. The

Principal Bench. allowed the On and directed the respondents

to pOst the applicant in western UP. However. the applicant

was ordered to be pOsted at Joshimath. The legality of the

said order Was challenged by the Department Defore Hon 'ble

Delhi High Court in writ P~tion no. 4831 of 1999. but the
~~ writ Petition came to be withdrawn and the applicant

was ordered to join either Kendriya Vidyalaya. Joshimath or

Kendriya Vidyalaya. Banbasa. However. the present OA seeks

issuance of the direction to the respondent no. 4 to pay

the difference in salary from 1984 till date as per annexure A31.'-~~rip ~ • .,According to the applicant. his pay had not been

correctly fixed and. therefore. on correct fixation of pay

he should be entitled to the amount as shown in annexure A31.

The applicant has also prayed for issuance of direction to

respondent no. 4 to

~

prepare service book/record of the applicant.

••.4/-



4.

sri N.P. singh, learned counsel for the respondents statesu;,. "\.,..../.
at bar that SO far th e relief regarding preparation of serviceJ.. ~

-eJ../
book is concern the sa~e does not

t:

fact that the service book of the

survive in view of the
4~'--

applicant ~L.. prepared.

If that be sO the only grievance that now remains is in

respect of his claim for dii.fferenceof the amount as shown

in Ann A31. The matter, in our opinion, needs consideration

and adjudication at the level of the Competent Authority.
considered x.....----

Therefore. we are of theLview that the ends of justice shall

be met if this OA is disposed of with the direction to the

respondent no. 4 to look into the grievances of the applicant

and take appropriate decision in respect of his claim

as shown in annexure A31 by means of reasoned and speaking

order within a period of four months from the date of receit~

of certified copy of this order alongwith his representation

accompanied with the copy of annexure A31.

5. The OA is accordingly disposed of fianlly in view

of t he above order with no order as to costs.

~ , .
Member A Vice-Chairman

/pc/


